MINISTRY OF HOME APFamRS—conid,

MR. CHATRMAN The House will
now resume further discussion on the
Demands for Grants relating to the
Minustry of Home Affairs

Now, Shr1 M Satyanarayan Rao
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MR. CHAIRMAN; Mr, Pajanor. Only
five minutes. After you, the Home
Minister will intervene.

SHRI A. BALA PAJANOR (Pondi-
cherry): Sir. before I speak, I want
to make one point,

MR CHAIRMAN: The other gentle-
men from your parly have already
spoken So, I give you elght minutes.
And then, the hon, Mmister wall inter-
vene ‘That 1s very important,

SHRI A. BALA PAJANOR: Sir, we
are ruling two States. Whatever it
may be ....(Interruptions)

MR. CHAIRMAN: All nght. You
please carry on.

SHRI A. BALA PAJANOR: You
yourself said yesterday when I had

MR. CHATRMAN: You please carry
on,

SHRI A. BALA PAJANOR: Mr,
Chairisan. Siv at the ootest. we ol
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wish the Home Minister speedy re-
covery from his iliness.

Sir, I had a second call from our
Chief Minister, Shri M, G. Ramachan-
dran about his anxious enquiry about
the Home Mimster and his prayer for
hig speedy recovery so that he can
serve the nation better.

In the beginning, I want to place
une tact. I have been hstening to
the speeches made by Members from
both the ruling as well as from the
Opposition parties about the perform-
gnce of this Ministry in our country
for the past—I don't like to talk of
gone by days as Mr. Kamath has done
—thirteen months and, perhaps, this
number thirteen, according to Englsh
people is an unlucky number, Some
may be allergic to this number this
being the thirteenth month. That is
the reason There is so0 much of chaos.
When we discussed about the law and
order position in the country, 1 very
often heard from this side that they
went gn praising the Home Minister
and were apprising the Home Minis-
ter also and then they said that he
was a gecond Surdar Patel and he is
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ruling two States
it is not & question of
Tamilnadu and Pondicherry.... (In-
terruptions) I am not joking but I am
very serlous on this subject. But any-
way, this is the complex that you have
created for the Home Minister, this
kind of personality that you have
created for the Home Minister, that
nobody obeys him. I am not blaming
the Janata Party because it is a party
democracy that we are having. It is
not a partyless democracy as contem-
Plated by the great leader. Since you
are running the Government, your
party performance, your activities are
going to be reflected on the country.
Therefore, as long as this party demo-
cracy is there, your party is also %o
conduct itself better in this House.
8o, I say this with vehemence....

(Interruptions)

I cannot understand this because
they cannot obey their leader. I say
this with utmost feeling because the
Centre is ruled by a party, the Janata
Party, its performance is to be reflect-
ed in al] the States. When it is reflect-
ed in all the States, how these Members
conduct themselves would also be

:
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4or, The ‘goondas’ as we call in com-
mon lenguage or the anti-social ele.
menty, a8 politically and very cleverly
put in this House are the anti-Indians
who are existing in this country, it is
a common factor employed by every
political party whenever they want to
agitate. That may be the reason why
the Prime Minister has called for a
discussion on that. But that is not the
case, I gay, Sir, that in the Capital
City of Delhi, the law and order situa-
tion has deterlorated. It has been
accepted by most of the hon. Members.
But when you take the crux of the
problem, the root of the problem, you
will find that the evil Hes only in
small minorities. The problem is that
you do not have the personality to
control it, I do not mean the Home
Minister has not got the personality
1o control it. For example, may I say,
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here as if it is a question that is 4o be
discussed a platform for catching
votes. It is not for that, Here I re~
present my views, not only my perso-
nal viewa but my party's views and
I, as a responsible Member of Parlia-
ment, air my views so that the Home
Ministry will take note of it so that
the concerned people can care for it.
If you want to solve the law and order
ptoblem, I feel that there is a general

in this country betause imme-
diately after the elections, I read and
it was also mentioned in the report
that formally the Emergency came to
an end, formally we have put an end
to MISA and formally we have put an
end to all these things. AIl these
things are ‘formally’ because we have
not taken it spiritually or in our heart
of hearts, That ig the reason why we
say that these things ought to be put
an end to. You have not taken it very
seriously. For example when we all
came to this House. we had a fesling
of relief that nobody was spying om
us, because some Members of Con-
gress (I), Congress Members and
CPI members will agrée with me
when I say that even in the Central
Hall we used to have a fear, a feeling
when we were talking to each other
that somebody was spying on us. It is
a relief now. But that relief has gone
to goondas, dacoits and snti-social ele-
ments also; it is being misused by
them. That is why there are so many
law and order problems. Sometimes
it is exaggerated. In Tamilnadu ft

vears, veople who had riled for 12
vears, they are behind thet trouble,
T do not know whether this Hotues had
known the farmets’ aritation In Tamil-
nadu: In the name ~f that agitation.
1% bridaes wersa ghalled ot minor
brideas and thrae mator hridees were
thrawn nff he naonls who had am-
munitione  and facllities to ‘destrol
thines anA hreak the Jaw :
Tt is bDecause of the relief that baw



help the country. Mr. Namboodiripad
is making reference to Bangla Desh;
it are allowed o proceed as
now 1 am afraid we are
towdrds that kind of situa-

I am not saying it sarcastically.
But if you cannot get a personality,

is the difficulty. To understand
problem of a localty, for the Home
Ministry it takes 20 days or 40 days.
if the Minister is not from that area.
If he comeg from Bihar he knows
about Bihar; if he comes from U.P. or
Kashmir he knows about U.P. or Kash-
mir; he is not able to appreciate men-
tally the problem in other areas. It
s e you appointed ten state minis-
ters from each state so that the minis-
try can understand the conditions and
there will not be this kind of argu-
ment that it is a gtate problem or it
i* not a central problem.

E

Many Members from West Bengal
spoke vociferously about the centre-
state relations. Shri Xanwar Lal
Gupta said that if we were thinking
of one country, it was a question of
thinking of States first. In Tamil
Nadu or Pondicherry we feel that
your personality must be magnifying,
national personality. You are sup-
porting us; we are supporting you; as
far as the Janata Government is con-
cerned, we want to give a helping
hand and I am grateful to the Central
Ministers and the Central Government
because you are showing sympathy
and consideration. But your loesl
units, how do they behave? If you
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As {or as. Scheduled Castes and
Tribes ave concerned, a lot of lp ser.
vire is paid tor them. I know condi-
tions preity well; 80 per cent of us
come from villages. In villages we
keep them segregated clustered 1n some
part. We may give them a place and
facilities but they are kept segregated
in one side of the village or town.
Why don't you mix them wup in the
middle of the villages? Only then
you can have classless society,

CHOWDRY BALBIR SINGH (Ho-
shiarpur): What have you done?

SHRI A. BALA PAJANOR: We have
taken steps in Tamil Nadu. The pre-
vious regime of Mr, Karunanidhi built
some 50,000 tenements for Schedu'ed
Castes, that was done in hamlets and
they were kept in the same society.
I challenge that even for 100 years it
will not change, unless you change
your heart and mix them up. Some
Members from the Janata party said
that it was better for us to improve
their economie condition, classifications
can be made and facilities could be
given, because the sons of IAS officers
are becoming IAS officers, I do agree
that their conditions should improve
But what is the real malady? It is
fact that this country is nourishing
the caste system. Parties are practis-
ing it not only ideclogically but in
practice also. For elections you think
of majority caste, for getting minis-
terships you are thinking of castes
both in the Centre and the States. But
what are you preaching trom the high-
est Platform, You are speaking
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abolish the caste system.
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I would iike to szy cne more thing
We must have the 1082 elections as &
nation snd not compartment-wise, I
would ke to puy something adout the
lanjuage policy becaum the Homs
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Ministry covers everything. Four days
agd, I read In the papers that you are
bsking every Deputy Secretary to
learn Hindi compulsorily. I went
through the report also and I am also
& Member of the Official Languages
Committee. Actually you are compel-
ling the people to learn Hindi and you
have not made it voluntary. Your re-
port shows how cleverly you are guiug
through the process. You say that you
want to honour the assurances given
by Jawaharial Nehru. You say: “We
are happy to say that we are going to
maintain the traditions of this country
and we will not Balkanise it.” But
when you see the report, you will And
that a step-motherly treatment is be-
ing given. I am sorry to say that the
Prime Minister the other day, because
of the encouragement given by some
Members, when I was speaking during
the discussion on the motion of thanks
to the President’'s address sald that it
will be more partriotic to speak in
Hindi. I want to know how if a person
speaks in his mother tongue, he is not
patriotic. I am able to understand
Biharl's thinking, Kashmiri's thinking
ang follow Punjabi's because
«of English and I get the national spirit
becauge of English. I am able to give
citations from Allahabad or Patna
High Court Judgment or even Supreme
Court Judgment because of English
and pot because of any other language.
It is so not only for me, but for many
people. Let me not become very
wentimentdl on this issue. 1 was very
much shocked when you are blaming
the bureaucracy for the law and order
problem in this country, but you are
having the British traditions and rules
and you are having the British goonda-
ism in your minds. That is the reason
why you are suffering from this mala-
dy. 1 appeal to the Home Ministry
not to reopen this language controver-
sy. M is high time to go into the
methods. "What is the system that you
are having? You are having your
collectors, police inspectors, so and on
and so forth. I appeal to you, Sir.....
(Interruptions) 1 am being disturbed.
The entire sysiem is of the British
order,

SHRI H. L. PATWARY (Mangalor):
On a point of clarification.

fedt e dqger ¥4 gf oy ot
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SHRI A. BALA PAJANOR: I do not
understand what he says. I cannot
follow. I have equal rights like you
and I have more responsibilities than
you people. I know what it is. De
not dismantle this country. I warn
you seriously.

SHRI H. L. PATWARY: I am not a
Hindiwala, (Interruptions)

SHRI A. BALA PAJANOR: Do not
pretend to be patriotic and do not pay
lip service. This law and order prob-
lem is there because you are having
the British system. The Common man
is afraid to go to the Collector or to
the Inspector of Police. He is threaten-
ed and  scuttled. Irrespective of
whether 1t is Jenata Government or
any Government which isg in power,
the common man is very much afraid
of the system that is existing against
which those people are revolting and
you are not trying to shake it up. You
blame the  bureaucracy. What caa
they do? You give them the Rules
Book and you ask them to follow.
Then, why do you blame them? They
are your obedient servants. Today
the Janata Government may be there,
day after tomorrow the Communist
Government may be there or some
other Government may be there; but
they are the humble servants of the
Government. Let us not spoil this
Ministry by our irrelevant, ynreason~
able and uncharitable remarks. If you
want to have better administration
and unify this country, let us not
blame the administration of the Offf-
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rights of the States and for that, 1
suggest, let there be many more Chief
Minister's Conferences, many more
Home Ministers' Conferences and ypu
share your ideas with them and take
them into confidence and by that you
can have a peaceful, amicable and
nice legislation. As far as Delhi police
is concerned, I lost my purse last time.
I gave a complaint. Two years have
passed and nothing has happened.
That iz the system you are maintain-
ing. Let me not have to come and
say, “I have lost my entire possession
and I have to complain and wait for
the next Government!"

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI 8. D. PATIL): Sir, I am great-
1y indebted to those hon. members who
have wished my senlor colleague a
speedy recovery. It is a great para-
dox that in their criticism, they have
almost wished a civil death for him in
asking him to step down from the
minigtry, I do not understand the
logic of these statements. I do under-
stand that the opposition has got a
right to criticige, but that criticism

|
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Shri Hitendra Degai feels that our
Prime Minister is not the captain

of the team but merely the convener.

SHRI HITENDRA DESAT (Godhra):
Do you agree with that?

SHRI 8. D. PATIL: I do not agree
and I very much repudiate it, These
feelings are born out of frustration
and demoralisation which are found
because the Janata Party had ended
the hegemony of the previous rule.
That is why it is this dissatisfaction
and demoralisation that ig working on
the mind of the opposition,

16.5¢ hra.
[MR. DEPUTY-SPEAKER in the Chair]

Some important issues were raised
during the debate, Many of the issues
will be replied to by my colleague who
is concerned with law and order situa-
tion. I would only say, this country
should adopt the British pattern of
taking the government g their own
government. The opposition should
criticise the government when ever it
is possible, but do not the opposition
owe a duty that

may belong? We have not got

idea. You are separating the govern-
ment from the people. The fortunate
thing is that we having »
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are cited in support, then facts are
not believed. You say, “You are
throwing in our face only the statis-
ties” As you all know, facts are
sacred and comment is free. So, when
you grudge facts, I do not understand
why. Unless you show that the facts
which are provided in this House are
misleading, are deliberately false,
otherwise what 1s the criteria to judge
whether the situation s deteriorating
or not? That is why I say, we do not
want to brandish facts only in order
to lessen the seriousness of the situa-
tion, No, that is not the point, Only
in comparision we want to show that
the statistics are like this.

Coming to the other pointg which
are raised about the role of our All-
India Services, particularly carping
criticism is made against the IAS and
IPS. Particularly these are the two
Services which are made the butt-end
of criticism and I want to humbly take
the House into confidence that ever
gince I have taken over as the Minis-
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play in the hands of bureaucracy, but
there are certain well developed pre-
Judices against the bureaucracy. We
must shed them all The bureaucracy
no doubt is not the old bureaucracy.
Mrs. Ahilya Rangnekar will bear with
me that it Is not that old bureaucracy.
Now, the bureaucracy is becoming
more and more people-oriented.
We have been jnterpréting that
principle in this. We have been
holding meetings with them and
telling them that unless gnd wuntil
they have laken the mass-oriented
view of the whole admunistration, it
will not be easy for them to control
the country. So, they are doing it,
but you cannot change them overnight.
Rome wag not bullt jn a day. It will
take its own time. (Interruptions)
Now, the whole wrath that is heaped
upon the bureaucracy is because of
the Emergency in which they were
faced with a particular situation. They
might not have acted properly. Natu-
rally, we do expect that such an In-
telligentia, the cream of the society,
should have at least shown some sort
of courage. But, you know, it is the
bane of the Service that servicemen
are not courageous as far as we can
see, We always want them to be fear-
less. It is difficult to be fearless Dbe-

are at the top—I do not know the offi-

tain cases what you
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SHRI S. D. PATIL: There were
points raised that the 3 Services recom-
mended by the States Reorganization
Commission have not been given the
status of All India Services viz., the
Indian Service of Engineers, the Indian
Medical and Health Service and the
Indian Forest Service. The Indian
Forest Service has already been con-
stituted and people are being recruited
for that Service through UPSC exami-
nations. Though it was considered
essential, in the past, to give the two
Services, viz.,, the Indian Service of
Engineers and the Indian Medical
and Health Service the status of All
India Services we now feel since we
are now on the thresholq of an era of
decentralization—and the thinking and
the decision of the Government is
this—that in view of our policy of de-
centralization, it is not desirable to
constitute these two Services, viz., the
Indian Service of Engineers and the
Indian Medical and Health Service,
into all-India  Services. The role of
an All India Service, particularly of
IAS and IPS, is regulated by the Con-
stitution, under Article 312, sub-clause
(2) and they are recognized as All-
India Services, by Parliament. They
were created by our late, great Sardar
in October 1946, knowing full well
their responsibilities. India had in
him the most competent administrator
any country has ever had. He had
given an  integrated picture of the
whole country to us, and he had
recommended them. He was very par-
ticular about the constitution of these
two Services, which came into being
as a result of his
about Mr. Chatterjee’s points (Inter-
ruptions). It is not the legacy of the
ICS, becaus the ICS  officers were
trained only for the maintenance of
law and order and for collection of
revenue. The aspect rural develop-
ment was absent there. They were
officers under the foreign government.
Here, we have got our own officers
who are now quite competent, and
are sometimes even  better, because
they know the whole picture of India.
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In certain respects they are as efficient
as the other Service. It can be said
that they are sometimes more so,
because there were persons here in the
ICS cadre, and some of the IAS peo-
ple have superseded them, ang they
have gone {o the top.

Another point was raised by one of
the hon. Members.

SHRI SOMNATH CHATTERJEE:
You were replying to me.

SHRI S. D. PATIL:
There was the Cut
which said:

I will reply.
Motion No. 86

“Need for creation of All India
and State Cadre Services for tribal
areas such as Indian Tribal Service
and State Tribal Service.”

Article 312 contemplates All India Ser-
vices. If we want to  introduce sec-
tional Services for certain areas, it
will not be of an all-India character,
because the role of an all-Indja service
is to maintain the integrity and unity
of India. They are the persons whoe
are above really political considera~
tions. They are the persons who are
guaranteeg that there is a sense of
security about their services and they
are the persons who bring about =-ad-
ministrative unity and provide a link
between the States and the Cenire
That is why these services are maim-
tained. If you want to create sectional
services, it will only encourage or pro-
voke fissiparous tendencies for the
separation of tribal areas hecause the
iribal areas are an integral part of
India. Allowing the creation of such
services would only lead to fissiparoug
iendencies. So, the Government B
no* in favour of that, :

Shri Kamath, a senior Member,
who was also a member of the ARC,
said that there were three reports.
According to our information, it had
been mentioned in the papers circu-
lated to the members of the Consul-
tative Committee of the Home Minie-
try that the- Administrative Reform&
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Commission had presented one re-
port on Personnel - Administration,
whereas he says there were three
such reports. The position with re-
gard to this point is as follows. The
Administrative Reforms Commission
submitted 20 reports to the Govern-
ment. Only one of these 20 reports
is captioned Report on Personnel Ad-
ministration and it is just possible
#that the hon. Member may have in
view the three reports prepared by
the Study Teams of the ARC connec-
ted with personnel administration.
“Those three Study Groups might
have submitted three reports which
might have been compiled into one.

shri Chatterjee made a strong point
about the control which the States
have over All India Service officers.
He is a very senior and competent
lawyer. The position regarding all
India Service officers is like this.
As far as major penalties are con-
«<erned, the Centre has got some
Powers about taking disciplinary ac-
tion. In all other matters, the State
iGovernments have general control
over the IAS and IPS officers.

SHRI SOMNATH CHATTERJEE:
Only for their transfers.

SHRI S. D. PATIL: Even for de-
putation, unless the States give clear-
ance or okay our demand, we do not
insist on that.

SHRI SOMNATH CHATTERJEE:
Will you agree that without the con-
currence of the State Government
You will not change those officers?

SHRI S. D. PATIL: As far as IAS
and IPS are concerned, they are all
1India services and the officers belong-
ing to those services have to develop
an all-India outlook. So, we have
to shift them from place to place.
There is a roster system whereby 50
Pper cent of the incumbents are taken
from the State according to the merit
list and the other 50 per cent from
wutside the State according to the

merit list. If an officer is posted te
his own State, he may create links
for himself.- So, in order to create
the all India outlook, we go by this
roster system, which is a perfect Sys-
tem, where officers belonging to one

State are allowed to work in other
States.

SHRI VASANT SATHE (Akola):

You can say that normally it is the
practice to consult the States.

SHRI S. D. PATIL: As far aus the
Tole of RAW is concerned, it is not
directly under the Home Ministry.
It is under the Cabinet Secretariat
and with the Primg Minister. It
might have engaged in anti-democra-
tic activities in the past but, as far
as the present working of the RAW
is concerned, it does not give that
sort of picture, ‘

SHRI DINEN BHATTACHARYA:
(Serampore): What ig the functiom
of the RAW?

SHRI §. D. PATIL: It is not for
me to say that, because it is not
strictly under me.

About police verification of charac-
ter, it is very essential. Until ‘and
unless we verify the character of a
person, it will not be safe for security

and other reasons also to appoint
him,

SHRI SOMNATH CHATTERJE®:
Political views. ’ .

SHRI S. D. PATIL: No, that is not
seen. We gee his previous antece-
dents, whether he is 2 man of bad
character. There are a number of

people with different political persua-
sions. , 3yt

SHRI DINEN BHATTACHARYA:
For political reasons, how can you
debar them?

MR. DEPUTY-SPEAKER: Let wa
have peace for a while.
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SHRI 8. D. PATIL: As far as
piacing of the Shah Commission's
report on the Teble of the House is
concerned, it is being scrutinised
thoroughly by & panel of Secretaries.
They are comi out with certain
suggestions rornietlcn.

SHRI HITENDRA DESAI: How
much time will you take?

SHRI 8. D. PATIL: Very soon,
after the Cabinet goes through al] the
recommendations. Hitendrabhai
should not have any musgivings on
that account. We are very prompt.
All the recommendations which are
worth taking into consideration will
be clearly placed after the Govern-
ment takes a decision,

SHR] KANWAR LAL GUPTA
(Delhi Sadar): Do you assure the
House that this report will be lad
on the Table of the House?

SHRI 8. D. PATIL: It will be done
as early ag possible.

MR, DEPUTY-SPEAKER: Let us
not keep on usking guestions and ex-
tending the reply, because there is
another Minister who is also ta reply,
and some Memberg also would per-
bhaps like to participate. At 8ix
©'Clock the gulllotine will be applied
You should be conscious of that.

APRIL 26 1978
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because they have mot got the peces-~
sary background of education. That
in why the Home Ministry is giving
aid to various institutions where they
run pre-training classes for the sche-
duled cestes and scheduled tribes
candidates to prepare themselves for
the examination, The number has
now gone up to 500 in the IAB and
IPS services. It is pot a small ad-
vance. It ig really a very tangible
result that we have gchieved. I will
not bother the House with statistics.

+ft T feewnw e (grRge) ¢
w.§oQoTHo WX W{oftoqmo 7 oY
fag w3 § afew Tad afedw ¥ wfi?
SHRI S. D. PATIL: We are only
concerned with the All Indig Servi-
ces,

MR. DEPUTY-SPEAKER: You
address me. Do not get diverted by
the comments around you.

SHRI 8. D, PATIL: The last point
is about decentralisstion of adminis-
tration. The Government agree that
for improving administrative effici-
ency, decentralisation of administra-
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is that of a Joint Becretary and above,

Heads of Depurtments are also to be
delegated to heads of organisations
who are of the level of Deputy Secre-
tary and above.

SHRI AHMED HUSSAIN (Dhubri):
Sir, while we are happy of ow
present Foreign Policy and the Gov-
ernment's moving steadfastly on im-
proving relations with our neigh-
bours, we are very much puzzled on
the crowded end chaotic domestic
front and jnstability of our own home
affairs. Ever since the Government’s
assuming office, crime rates are in-
creasing and lawlessness is prevailing
everywhere in our country and the
Government has beep incapable of
checking them at the proper time.
‘Worst are the conditions of the down.
trodden, Harijans, Tribals and minor-

the condition of the
programmes at their disposal. People
are feeling more unsafe now than
during the time of emergency. (In-
terruptions).
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are trying to take advantage of com-
munal sentiments, The problem I8
neither being handled in a proper
manner nor it is planned in the
Gandhian manner. The problem al-
though very often voiced, has not yet
reached the planners of our Natlon

The proximity to international
boundaries of three countries, name-
ly, China, Burma and Bangladesh,
highlights north-eastern region stra-
tegic location 1n the colourful map
of India. As 1 have already describ-
ed, the munority Mushms and rural
and backward people who are settled
in these border areas are not provid-
ed with adequate protection.

The poor people of the district of
Goalpara who are living in the border
wslands of Brahmaputra valley are
dependent on each other ang required
to exchange their products in the
market for which they have to ferry
on the river from one valley to the

or twice a week and as such they
have to exchange their products for
their requirement for a week as they
have no other source of income.
B.SF. people harass them and snatch
away their saying that
are stolen goods from
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SHRI BAKIN PERTIN (Arunachal
East): Mr, Deputy-Speaker, Sit, the
great distance of Arunmchal from
the corridors of power in Delhi and
the time jt takes to get there by
train and the non-too-satisfactory air
travel, may be one of the reasons
why the Government gnd the general
public remain ignorant about the
.state of affairs there. This Pradesh
in the extreme north-eastern part of
India hasg remained till today the land
of mystery and a paradise for Anth-
ropologists only. As to the actual
working of the Government in this
strategic area nhabited by tribes, the
Government and the public know
practically nothing. I regret to
say that the Home Ministry has
developed a tendency to derive all
information about Arunachal only
from the bureaucrats, functioning

;
:
i
?
¢

Parliament rether than those of the
bureaucrats. If the Government is

crats, because they have built up a
vested interest in preparation of
bureaucratic rule over the TUnion
territory.

APRIL 26. 1978

Sir, this House will not like
know, as I have not liked the fact
that the Emergency continues to

of law and individus]l freedom have
been restored, Arunachal still remaing
under the authoritarian rule of its
Lt. Governor, Shri K. A. A. Raja.
This is a perpetual emergency in
Arunachal. He has made Arunachal
his personal domain. Here is a Raja
who continues to rule the territory
as if Arunachal were his personal
property. Far behind the facade of
representative institutions, it js he
who is actually at the control of
affars. His guthoritarian rule sup-
ported by his tribal henchmen, has
made a mockery of parliamentary
institutions in that Pradesh.

By an sbuse of euthority he has
indulged in party-politics, and prac-
tised nepotism and favouritism to say
nothing of waste of public money in
maintaining his pomp and show befit-
ting his role ag the Raja of Aruna-
chal. This can be seen from costly
gifts, including cars for his daughter's
marriage that he réceived from Mesars
Goenka and Himmatsingka

House, during the emergency the
Himmatsingka farm at Geuhati was
raided by the DIG of CHI, and in-
criminating documents were found.
But the report was hushed up at the
instance of Rajs, by the sud D.IG.

Raja's nepotism and favouritism
doubtless sprang from hiz weakness
for army officers. It was made ob-
vious that mll vacancies carrying
higher salaries should be fillled by
army officers. 1 am not ap-
pointment of people from
Pradesh if they are found competent,
but what js objectionable i3
regional affiliations which wre most
marked.

Another dangerous development in
Arunachal is the campaign
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Raja during the last Vidhan Sabha
elections, that the PPA ig a Christian
Party with foreign loyalty and foreign
source of money. Actumlly there is
less than 2 per cent Christian ele-
ment in the PPA. Thug for the first
time in the history of Arunachal
communal virus has been spread, and
spread largely by the bureaucrats.
For the last few years Christian
churcheg are being burnt, and Christ-
jans have become targets of attacks.

About the nefarious role of the Lt.
Governor during the last Lok Sabha
elections, it js common knowledge in
Arunachal that he was actively in-
volved in them. He participated in
the election campaign wusing Air
Force planes and helicopters, osten-
sibly for tour purposes, but actually
to campaign for Congress Party can-
didate. In his election campaign he
told the simple folk of Arunachal that
“Indira Gandhi is our Divine Mother”;
that the “Janata Party leaders were
all CIA agents and supported by
American imperialists.”

As an elected representative of
Arunachal in this House, I have made
representations to the Home Minis-
try and the Prime Minister against
Raja's abuse of power and his autho-
ritarian rule. But my representetions
have gone unheeded, because the
Home Ministry relies on the same
Pureauoraty of Arunachal and' not
peoples representatives.

So long as a corrupt functionary
remained at the contro]l of wffairs in
Arunachal, there coulj be no free and
fair elections. This is why before
the Vidhan Sabha elections in Feb-
ruary last 32 Members of Parljament
of both Houses sent a memorandum

the local government whose actual

head is the Lt. Governor.

Ineidentally, Sir, the present Aruna-
chal Ministry consists of the Lt
Governor's henchmen, It was at his
instance that the entire lot of the
erstwhile Congressmen of Arunachal
were transformeq into Janata Party
members and they are to-day in the
seats of power. The Party High
Commeand at New Delhi, I regret to
say, admitted them all without even
the formality of inquiring into their
past political antecedents or commit-
ment {o the Janatg ideology. I made-
& representation to the Janata Party
President, Mr. Chandra Shekhar gee~
king information as to how the entire
body of Congressmen could be admit-
ted into the Janata Party.

Arunacha]l thus presents an ex-
ample of rank political opportunism
and utter lack of ideological commit-
ment of politiclans. Overnight they
could change from Congressmen into
Janats Partymen, and then back
agein- to Congressmen if the wheel
of fortune turns once again in favour
of the Congress,

This hag happened because politics
in Arunachal, as in other parts of
India, has become a lucrative pro-
fession. Through politics one gets
rich quick. That is why under the
authoritarian rule of the Lt. Gover-
nor, corruption, nepotism and
favouritism are rampant in Aruna-
chml. The House will be gurprised
to know that wives and relatives of’
Arunachal Ministers have suddenly
become ownerg of cinema halls, petrol
pumps, saw-mills and licencees for
various kinds of trade and business.
Incidentally, according to my infor-
mation, this sort of political corrup-
tion first menifested itself in Orissa
when wives and sons of Minigters
there emergad s big industrialists,
company directors and propristors-
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[Shri Bakin Pertin]
of big concerns. By contagien the
disease has spread to Arunachal as
well. In Arunachal, in all these busi-
ness enterprises of Ministers, wives
and relatives, the Lt. Governor has
his finger in the ple.

Therefore, Sir, in view of this de-
plorable gtate of affairs in Arunachal,
1, as an elected representative of the
people of this Union Territory, once
again request the Home Minister to
remaove the Lt Governor forthwith
end set up & High-power inquiry
committee to inquire into the bureau-
cratic maladministration. For, with-
out & clean administration, economic
development of this sensitive area
cannot be achieved.

g swrer ¥ ove st (ot afre
wTw dew) : IITOe wEed,

qw A Eee : T T
IR TG €7 F qadas

wwa x5 w1 wE qwrer § W Izar
) 9TX 6 XX TWW! aWrE §TT
gimr AT Ik wix geer  faarie
WU g, vatey v wra A &

wit fic firewg Wy © oo grow ol
gowmag R

gare WP ¢ Iq% frd ew aely
wx, but you cannot take up that
question twice in the same seccion.
SHRI DINEN BHATTACHARYA:
Let the quillotine be prepared.

ot afrw wiw sew : IR A,
T warwg & st € 7t o7 faar
aeedt & wot & wir firar §, WX gere
fair &, wiwAe o 8, ok st &
T T WA WIHTT T T E )

el weedt ¥ et ofr wowr
Ferg oft & wrrecy wrw & ford ot g
¥t 8, vu% fud ofr @1 womr W
qve vy 1
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Aol waew, o W, & wyr fe
#wr 3 figar it wronear o anerraror
™ & o ST aar suweer ¥
s eIz ar 1 Wk ag AT
7 ¥aw oft 413 Frar, wfew ww ¥ W
AT gt wr oY ag =T fafe
saeqT ¥7 w4t & o7 T ar
weY off 7 fawwr ®1 gw Ay &7 F
s wrar e faoer 9q wART Wy
wfrer w0 | warT Fefr o X owgr fir
fgar WYX wawpor A sz @ *
wu fgewr ¥ gf ar 98 fer & g
wrfaeare & g a1 wrer & gf, Tgrone
¥ #f ar wates ¥ &, gaTodw ¥ £
ar fegx ¥ €, gy &f T EY, T
famr S amr ¥

o fag feeew & wfr winds §,
forg =y Wit forr el & sfr g
sfrwz §—arwanlt ¥ grra fawre
§ o Aewml ¥ wA w0 e g
€ wfgg 1 afe s o e &
ufer st off §, A wrewnfy wY oA
Wy Ty T

amfry fadhe o & ¥aT wx g
wa ) arcww FwAw waT
wefr ofr & w4, oY S 39 awr
9 it ® efrerc aff foar o &
oy femar % @0 s Wi §
fe 37 W Ig yieh W afere
wear wifgy W 1 wawr T o
Foere ¥ ¥ §, ot 3w W TR
fogrr e sarsAw ¥t o+ fer
fordw aw & far & qor ofr gowrd o
witsr TAW W stz # §, o sgroe
wr goex ¥ gw oy wrirrdr §
g forg 3w ®) v Y & et ff
wifg &t 1 figrgerr ¥ farwr oo wr
qiifere wackhewr §, o ¥ afc ¢w
ol qw wwg Ivaer st §, @
ol ofeq galr wog Iwanr bl
qfr Feufiy # o ot Y dmevw Y
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wrvier § Fir wer a & wwrrr ol of T ¥ Y
oy foar 8, Wl fedy oW &
T T W WO ey ¥, frw g -
2y, wivere w2 o geirma & wd

o ¥ ¥ yo_gwm fr fis oy
= frdfas v & fog wr 9orr g
W wige ) Homwagmap R
gum AR frwee § | IRE WA
ot av WY @ T ¥ frat @) gewr
areravar & 1 o frET T, AW
AW 1 39 02 AT f) qw gar §, @
! Gr g &1 gw o vy fe
T @Y 1 Afew g 9 firdard
fafy swaeur ®Y wrgw i 1 A ¢
W & &5z ¢ A wrgan g o o
oYX weier ¥ wvit off farwforr 7Y et
ST ¥® W & wxnrear o feafy wy
oY it &t g A
wfreRz & 1| AT ¥ st wOETT Y
ATFTAATE | SrAAT GTETT HT T
wvwr § fe g gw AW ¥ oE WY
FHE w3, o e & gwe ¥ fan
wrowaw § s wifer W smeqr oo
@ 1 7 BAW Yo ¥ Fre, afew dw Wy
srafir & forg ot ag v & s 2w
"y oY s at @ 1 otk pafo
O ay sfrrie d it e A gw g2
ooy 1+ ¥fer fac ot % wgr s o
Few gt &, o7 gy &, o arek @ oy
W R e g v &
O feafir §t 1 cafirg B wer fe
U Wt o W g A wr
Bt oot ¥ darat «7 9¢ A fefad ol
¥ v figear ofifwg o T8 WY aue
g | Tw ¥ AT Y gue W g g
W g 1w v 3w ¥ A
it ff § 1w I qF g
feufy § dhar &% wr 7g g e )

2741 hre
IMn Semaxms m the Chair]

wif W wew 1 fufe Qv wwer
gt owr &1 famg 0 W qw
¥ SFHTT TEY W AT | AR T WY
RT3 Fr A g §, whiry ufey
¥ ot ard Ot &, oF aTH T v Ay
WY}, 280 v Wy 9 oY £y wrAv
T E R A OET I
i sE ST aw s A E ) vl
¥ fat ¥ Y & qvw & qur
ot wfi a9 ¥1 97 ¥ & 1% Foedr
et g Y gwan & s
frar fe o wew qw wfafaifed
T FTW T, I W K qfere
T W@ ar i e o T W e
wAFT W TEare T g war g Ay
GEATr FRATT ¥ GAA ETG ATY WL
T AT §, 39 ¥ vt Sk e oy
et} i A Teq W e
™ wE ) ag feafe T R
o & A ot e faefy g€ 4
BT I %7 weqer e war § Wit ame
w6 | g7 F g ok el Y O W
&g | {sqawm) % wy o
ot fir g 3w ¥ w7 o W oy wow
gt | Afiww oF aTE A ww ¥ O
%Y AT Y T & e &2 9 o afire
sfirere & wifgr wor g o
ol aen ay gl § fr 3w o i
wftrs wfirwrc o wifge 1 ag et o
£ o st a ) ot Eefifeg &
g wigaT § fie 37 & afirwre s uft
o 1€ g mfy et Wt gw W Tw
¥ feft wog w1 wvk pemiy iy wor
o § 1

% wg o w7 fir fufir oY sovewr
Twa/ove w1 favg § dfer ofe
figer ot weand &t oft &,

ot twk (vwwr)
et wr g ? L
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ot wiw ww shew : gfiew 2fc
7€ ¥ wardgy ¥ 8, vy W WY Ay
t 1 gl e ot
(vwwarer)

MR SPEAKER We have to imsh
everything at 6 O clock Kindly
don't disturb him At 6 O' clock, the
guillotine has to be apphed.

SHR] SAUGATA ROY (Barrack-

pore) He 15 getting excited
MR SPEAKER Don't excite him!

ot afw wer e & w7 @9y
fr wafr a7 geo wom o forederdr
¢ ¥fiexr gm Faf vy & snife fga
¥ WA PR &, TAAFAT K wZATH
et & ady s H Y Y & wem
T WAy qew ¥ @ Y § @Y
o faferr & zafog @Y gorr @
warg g7 T & o B owed e
af At gAT wwrE &1 w1 WA Ty
a1 i TR AT s AEE & A
8o qriv ¥ ad A AR gm i QA
wWRBr R AE W ¢ veFF §, Graney
WX T Y pfowa F I ol &
aHX ¥ oft gn AV FT FwA G aafr g
W gadee | wrAAr gaeqr ¥ o Feeay
e ¥ & T4 o & o e it e
JWY A [T GTETT WY oy AN O,
QA < &1 3 ¥ gm ghewar
wTAw ¥ w7 § ) vEY ey & Aefer
& A A § 1 Y Amay 3 dar Sy
w1 fafe o7 =aear ww w1 fawy
2 afew al weat ) fasar & o
et & war AverT gew oy o
wwft | Trelt e Y S wew & fag
& g R v 8 dfer o @ Ty
wewrt w1 ¥ § fin fifir s syenr
2re o 1 xu® forg oy o & wew At o
R ww wve abf anft § 0 g v
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W R 1 A gy Wt ot & oy i e
W & gu & ave At ef Y g v e
€t W wmgfr wy fir afie ofto wTe o
ot vt o feafir o % Y Wt
yafoe § vy wrg fegnfien Remfir &
g v §, AR oT gAT Ay TARY
faady %

ofy &r3 & fawelY gfere & v Ao
#T =t farat o weTea Y Wk SR
w1 fir o¥r gfew w1 aale =T
% 7Y wawar g fir ow aos oY AT
wfawre #F arr ¥ o § Wk gEdr
aew fart Amga ot ot awrerr o armeft
¢ ag #d fawmamr 3 7

sft §13 & mg RaT ey woor fay
& amg Ay g T wre fag | N
fwara g—wrer I et FA-9w feaw
w1 IgA garen faar

ot wee WE wrowY g Avw &
fir fomae & ar? F awmw gfer onf o
g 7o § fr ag nE agE w8 weEC
L nd 4l

MR SPEAKER Sub-judice please

ot wfre wrer soaw . & qg sl of
¥ a1 ¥ ey waT wgar g fs
wet oft arrfir soarer & & FronfY 8 &
oTowT Iy amer e g fe el
woor fag WY anfer sraeaT & fisnd Wit
frdnft & 1 77 1056 %, ¥w g0 aTETOTH
Age ot quw dolt ¥ aw IAer el
g i qw e feray a farerd g g
a1 fi wror gfear afeda & woff & fae
wrwifiy fewg W afeerd o ey
o | W gn Jo wyyTETATY Ayw oY
¥ gwet wwrg W wff grer o1
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w2y, o W ey T
TRW ¥ e Wt &% ) I fee
& farq swarer fiear Afwwr of qom qor
® ¥ am ¥ wgaw 7l gu gy Awr
w#mn’rm#@wg’cwq

Mg wge dw [/ fafree
¥ ox Ik geaw § o fowr mar
TaeYT WY Wy dw A :

Mr. W. A Ladeginsky, an agrarian
expert of international fame has said.
1 quote:

“Only in UP. has a well-
thoughtout comprehensive legis-
lation been enacted and effectively
implemented. Three million tenants
and sub-tenant; were made owners
and hundreds of thousands who
have been evicted, were restored in
their rights. (Vide ‘A Study en-
titled Tenurial Conditions in the
package districts’ submitted to the
Planning Commission in 1063",

(Interruptions)

SHRI SAUGATA ROY: Sir, I have
no objection if he is replying....

SHRI B. SHANKARANAD (Chik-
kodi): He said that three million
tenants had been benefited. How is
it relevant? (Interruptions)

sit afiee oo weaw ;S GEa
¥ 2 WA, 1977 WY ey off & ooy
famr a¢ qaw wifaat wr qa (o fored
T wur § fiF ©w aw o 9 gfroe
e & Tud g9 A wrfer sraear § o
oo T ggw y&h g fafeae § aY
wrfr sqwear & faOw & W ®oft ST
¥ | (wwawwy) og e o WAy
v 4w ¥ oot o st i fag foredy-
e —xae o wry wafwd | (wrwarr)

ux & ff v frard & sy
& gore ot v wmger § 1 fordy ot A
736 LE~13.

o & art ¥ ager e smwr Y £ )
g wd ¥ i gy gfew WY geiver
® iy frar & 1 SR e gfere Wi

i

w1 e gfew g g
wmr fe gftw Wit s
W wr maew g g o ofy
are feard oft WY s wmgur
g e on oo T % Ak § fs froWr
fiw vt ¥ ofrw & ghen & fg,

I S1§ oY quT< A i w gufag
FawT WY W gfew & srE e § o
W T TORTC %7 9 w4 § e 3w wr
< far amg 1 4 g Ay A & a0
#OF OF, FW F ¢ A T T
fir @8 @vwTT 1 ow% g E 0 AT
Frat 7 aanar av fie gfe o1 sy
WA TV ¥ AT Ay T wuadi | ofY e
|AFT 9 T TG H gRT FYAT AT Y
wi ofm € s faore a€
?mﬁﬁh-;ﬁmwmm ™
&A1 AT, T NN A9 | Al w x
vt fieay & Wit (g s & war feqy

¢, g % w1 awemn =g § 1 gfee
wefvory o s o ok 1 gfie ity
wgw Al AR IG AT 1902 E |
oA Euw 1977 X ¥ | 75
e & AT AAT & | g T AT Aw T

¥ Y worr wifigy @ ) e e ey
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[y afire e wvew)

?‘lmiﬂrm@ ™ &%
vy ¥ fag 2w & wromy 1 o, g9 9%
e g =iy 9 1 Wiy w7 Tt feange
QU 6 7 97 HiC T T W TR
@ 1. (wrea™) 7 AT AT HAAT
& ot e W ot ot o A oW X
oo frat 1 59 frg & wmg wY AT
writert g fir gfere swfory o smeem oY
wE st ¥ et v oy T g gferw
Wt & o o e R § i
afim gere oY ow sty Foe ag
oT 1 ¥ wr Y | gafeg K o ¥ wrem
¥ 7w sreTew A oager g R gfew
T ST ¥ grew gul, Ak g
wrE-art & Y, Sveft & g1 G gw A
wed § Wt Eifeg ofee s &
o #Y T

W & arx ot s ot @d w6
& 37 w1 % stary Fv A g 0 gfew
T FY TTIAT F AR TWAAT =y
FW gU AT wwE o ¥ qg e
ferar & fis T & Sew Fromed wftoer oY
wAT Y wifge | wEEw, gw
AW A AT €T g § o qwi ¥ o
geiwedT §, 99 w1 S AW § W
powr ey oy €1 xw A e QY
ag 7 § fe el ¥ were getweaT §
W e ¥ T g wifgy e g
¥ @z gaawe § | fec o ww oo
w1 foedw o Aot & gurT & fag g
v o W g ¥ W W

a8 WY & wrq v werer g e oft dur
AN WART AT § sl
W %7 & Fara AT W § | TAA oy
o7 f% xuTTr welr off @) dww  wafre
§ e o quity ¥ forg | qg oy oy
& for qurr sy wfiiz w1 wnfre @
§ MR wray wemen e
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g e qurd s e, smecoher sy
ot oft durtk o Sww #ivke & el
rw s dw v or g AT § ol
% qw wpy wa§ ofenifor § o
sreT ordt & W T Ao 1 & e
sraeTY & ferg oy @wr ¥ wgar g
fis & 7 ¥ dfae Sr dsh fr g §
s ew AimE v gafor . sfe-
T WY FO § W HE i 5w W oA
oY & & oo Rw ) o wsifi s E

Q'I:Y.oﬂ'lfuﬁo 'Eﬂ‘o i‘o*aﬂfﬂﬂ
FoeTn AT R AR ¥ Aoy

it drr T ;Y A 29

st afre wrer qege | sft Aawh
wr, aYT & o ¥y qwerr e
fr o & e W oivew YR gk @
... (wmm) & few Wl wT
E | o A Y qgenar wngar g fe ot
Arocft ark & dqer 7 7 bW wew
e oy vk § wfew
all freedoms have been restored-
freedom of the people, freedom of the
press, frcedom of the trade union and
freedom of the youth.

5 ¥ fog oY 9ver Gt W e
@ & pr oft sl ek W
i g, 3w ¥ gury Sl w1 =T R

‘Freedom from want, freedom from
fear.”

9 ¥ o1 B gEarT v g | ¥ Hy
o Ao 2wt ¥ W €Y P fer
¥.... (wwww) gark v sl &
A AW W e g ) (———)
arefie aeer § gfewdt & fog age
fvr s ST & | (vewawr) § o
% fewne feeen s § s ol
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MR, SPEAKER: I want five
minutes for putting the demands to
the vote of the House,

SHRI VAYALAR RAVI: I strongly
protest, The Prime Minister should
bave replied. They are making &
mockery of parliamentary democracy
++«+ (Interruptions)

SHRI SAUGATA ROY: 1 oppose
the guillotine. The debate has not
been concluded; I oppose the guillo-
tine.... (Interruptions)

MR. SPEAKER: Unless the House
extends the time, I have to put the
demands to vote now....(Inf€rrup-
tions). Your opposition has been r3-
corded.

SHRI SAUGATA ROY: It is a
question of disrespect to the august
House; thig 1s a very big discussion.

MR. SPEAKER: You have men-
tioned that.

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): I do not dis-
agree with the hon. Members but I
support the guillotine because it will
glve us freedom from Mr, Mundal,

18 hrs.

SPEAKER: Before I put the
demands to vote, I want to know
whether Mr. Banatwalla is withdraw-
ing his cut motions?

SHR! G. M. BANATWALLA;: No,

MR SPEAKER: I ghall put cut
motions Nos. 1, 2, 22 to 25, 48 and 87
moved by Shri Banatwalla to the vote
af the

Cub motions No. 1, 2, 22 to 25, 48
and 67 were put and negatived,

SHRI KESHAVRAD DHONDGE:
1 do not withdraw my cut miotibns,

%

MR, SPEAKER; I shall gow put cut
motions Nos. 3 und 7 to 10 moved by
Shri Dhondge.

Cut motions Nok 3 and 7 to 10 were
put and negatived,

MR. SPEAKER: I will now put the
cut motion No, 5 moved by Prof
Shibban Lal Saksena to the wote of
the House.

Cut motion No. 5 was put and
negatived,

MR. SPEAKER: Mr. Manoranjan
Bhakta, are you withdrawing your
cut motions?

SHRI MANORANJAN BHAKTA:
No, Sir.

MR. SPEAKER: 1 will now put
the cut motiong Nos. 27 to 47 moved
by Shri Muanoranjan Bhakta to the
vote of the House.

Cut motions Nos, 27 to 47 were put
and negatived,

MR. SPEAKER: Mr. Giridhar Go-
mango, are you withdrawing your cut
motlons?

SHRI GIRIDHAR GOMANGO: No,
Sir.

MR. SPEAKER: I will now pul the
cut motiong Nos, 85 to 126 moved by
Shri Giridhar Gomango to the vote
of the House.

Cut motions Nos. 85 to 128 were put
and negatived,

SHRY K. P. UNNIKRIBHNAN:
What about my cut motion?

MR. SPEARER: There iz no other
cut motion. Probably you did net

move it.

The question is:
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[Mr. Speaker]
shown in the fourth column of the
Order Paper be granted to the
President out of the Consolidated
Fund of India to complete the sums
neceszary to defray the charges that
wil] come in course of payment
during the year ending the 31st

APRIL 26. 1078

of Communication, 392
Energy éfc.

day of March, 1879, in respect of
the heads of demands entered In
the second column thereof agminst
Demands Nog. 47 to 57 relating to
the Ministry of Home Affairs.”

The motion was adopted.

Demands for Grants, 1978-79 in respect of the Ministry of Homt Affairs voted by Lok Sabha.

No. of

Amount of Demand for Grant

Name of Demand Amount of Demand for Grant
Demand on account voted gy the House  voted by the Howse
on 16-3-1978
I 2 3 4
Rew ital Revenue Capital
e R * :
MINISTRY OF HOME AFFAIRS
47. Minisry of Home Affairs 41,40,000 2,07,00,000 =
48. Cabinet . 21,39,000 1,06,98,000 -
49. t of Pesonnel and
mﬁve Reforms . 1,28,80,000 ' 6,19,02,000
50. Palice 36,43,04,000 1,21,67,000 12,19,73,000  6,00,33,000
51, Census : . 86,639,000 . 4:33,14,000 ..
52 Other Expenditure of the
Ministry of Home Affairs . §1,76,58,000 14,15,34,000 149,58,50,000  62,40,95,000

53- Delhi 28,67,78,000  14,64,33,000 116.38,02,000  73,25,64,000
54 Chandigarh 3,5064,000  1,61,87,000  17.9823,000  8,00,32,000
55. Andaman and Nicobar Iilands  4,16,27,000  2,24,50,000  20,81,36,000 I 1,22,48,000
56. Dadra and Nagar Haveli 43,41,000 42,76,000 2,12,03,000 2,13,79,000
7. Lakshadweep 84,63,000 81,76,000  4,28,17,000 1,58,78,000
18.05 hrs, “That the respective sums not ex-

DEMANDS* FOR GRANTS, 1878-79—
Contd.

Mupvwsters o COMMUNICATIONS,
ENErcEy, FINANCE, ETC. ETC.

MR. SPEAKER; I come to the
Outstanding Demands. The question
is:

in the fourth
Paper be granted
of the Consolidated Fund of
complete the sums necessiry to de-
fray the charges that will come in
course of payment during the
ending {he 81st day of March, 1
in respect of the heads of

“Moved with the recommendation of the President.



